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l8.3.12.95 	 In the show cause filed by the 
c\ç 

respdents it is sated that the 	 . 
C. . 

petitioner's father though retired 

gets b. 500 0/- from other S1rces 'per 

arinurt4 Shcw cause does not spell out 

what the'ther sources'are, 

The resperidents ' Counsel seeks one week 

time to give particulars of the other 

sources. Thereafter the petitioner shall 

be entitled, to file rejoinder with regard 

to the gri t& other sources' wh4t the 
respndents rn&ce 1 in their addition/al sh cause. 

Vic, chaj 

tZr(Adnin. 

kçiJ) rrc1 to 4.1.1996 foL hiLiiig. 

List it before the Division 3ench. 

heard .hri 	sLhaldsa niant, learned 

counsel fr the Petitioner and ahrjShok 

ishrc,le_rned 4tdnding (-ounoel. 12nd 
petition 03cc not survive when a sirnilcir 

prciyer rrde by the fcither for com)assionat 

aopointnnt ws considered by this TribuHi 

in D..l35/94 with the following direction 

which ws in the form of ci request and in 

a most courteous manner which scys thus: 

e would request the Chief post 
lster Cncrul tot ke 	symthe- 
tic view over the petitioner arid 
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.21 2 .3o give a c0nssiofl6te appoint-
rnent to his second son naniely 

hri Srat IKurnEir Ls commensu- tcrx 
rate with his educotioncJ 
quci lific--tiOn .0  

-' 
after this 1 order wcs mc de, 

the &xxxxxxpet itioner received a 

comLiunicdtion d-ced 9.12.1994 vidennexUr?_3 

that his conipssionate pointnt in relaxa-

tion of horrr1 cruitttnt rules was  duly 

reconsidered by the L.R.C. on 7.1.1994, 

keefling in view the obse.rvetiOfl of the  

Hon t ble 	but rejected. This Tribunil 
/ 

had made a direction in the form of a 

request and it was the bounden duty of th 

c oncerned aut hor it les to obey it • If that 
d6 

is not done, it is for the petitioner to 

edpprOpriate remedy avdilDie to him 	( 	lA 

k&T\ 

uncer the law. iie dismiss this aoplictiOn 


